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Fair Price Shops in Raipur Khord Neb
Sarai and Maldan Garhi villages in Delhi

3112. SHRIMATI KAILASHPATI: Wwill
the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that the owners
of fair price shops and kerosene oil depots
in. village Rajpur Khurd, Neb Sarai and
Maidan Garhi, New Delhi do not open
the shops regularly with the connivance
of Rationing Tnspectors and due to this
public of these villages suffer very badly
and also the kerosene oil and the sugar
are sold in black markey by them;

(b) -whelher it ig ako a fact that the
owners of Fair Price Shops and kerosene
depot in the above said villages also run
other shops elsewhere with the resulg that
they seldom keep the interest of the pub-
lic in mind; and

Government would take
the situation?

(¢) whether
sleps to remedy

THE MINISTER OF STATE IN THE
‘MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRT KAMA-
LUDDIN AHMED): (a) No, Sir.

(b) to (c) Delhi Administration has re-
ported that Fair Price Shop (FPS) holders
are prohibited from trading in the com-
modities which are covergd by Public
Distribution System and are not permitted,
since 1978, to have another FPS/Kkerosene
Oi] Depot in his name or in the name or
in the name of his family members. No
such instance of violatioy of these instruc-
tions by the FPS holders in these three
villages have come (o the notice of Delhi
Administration .

Amendment of Cgnsumer Protection Act

3113. SHRI SUSHIL KUMAR SAM-
BHAJI RAO SHINDE: Will the PRIME
‘MINISTER be pleased to state:

Eigaa ]

(a) whether Government have decided

to amend the Consumer Protection Act
(CPA) to give it more teeth;

(b) if so, what is the nature of the
amendment contemplated; and

(c) by when the legislation is likely to
be introduced?

[6 AUG.

1992 ] to  Questions 10¢-

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRI KAMA.
LUDDIN AHMED): (a) to (c) Yes,
Sir, Government had earlier constituted
a Working Group which has suggested
certain amendments to the Consumer Pro-
tection Act, 1986. Some of the recom-
mendiations for giving more teeth to the
said Act arc as follows:

(i) to vest the three-tier redressal
agencies with additional powers such
as powers to issue cease and disist or-
der, recall of defective and unsafe goods
etc:

(i) to restrict the role of lawyers in
the three-tier redressal agencies;

(iii) to bring the decisions of the Na-
tional Commission/State Commissions/
District Forums within the Article 323
B of the Constitution so as to ‘exclude
writ Jurisdiction of High Ceurt,

At present, the recommendations are
under consideratio, of the Government
and it will take some more time before a
legislation is introduced to this effect.

Price rise of essential commodities
3114, SHRI RAM RATAN RAM:
SHRI TRILOKI NATH
CHATURVEDI:
SHRI SUNDER SINGH
BHANDART: ;

DR. MURLT MANOHAR
JOSHI:

Will the PRIME MINISTER be pleas-
ed to state:

(a) the percentage of rise in prices of
essential commodities during the last six
months, item-wise;

(b) the percenlage of increase in the
Industrial index since January, 1992; and

(c) the steps: taken by Governmeut to
check the rise ip prices? .

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIEg AND
PUBLIC DISTRIBUTION (SHRI KAMA-
LUDDIN AHMED): (a) A Statement
showing the percentage variation in the
wholesale price indices of selected gssen-
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Hal commodities during the past 6 mouths

ending 18-7-92 is given ig statement, (See
below)

(b). The Consumer Price Index Num.
bers for Industrial Workers have recorded
an increase of 2.6 per cent since Tanuary,
1992 till May, 1992 (Latest available)

(¢) Government has taken a number
of remedial measures to curb the rising
trend in prices of essential commodities.
The Cabinet Comm’ttee on Prices and

Special Action Committze of Secretaries
on Monitoring of Prices, have been moni-

toring the availability ang prices of essen-
tial commodities on regular basis. These
suggest necessary measures
for maintaining the regular supply of
estential commodities and remove any

Committees

impediments in their efficient
and distribution, The Minis-
try of Civil Supplies, Consumer Affairs &

Public Distribution have besn monitoring

move-
ment

theg retail prices of 10 essemtial commodi-
ties viz, trice wheat, dal,

sugar, groundout oll, mustard oil, vanas.-

gram dal, tur

pati, tea and salt on regular basis with a
view to take appropriate regulatory meta-
sures. To supplement the supply of wheat,
edible oil and tice, efforts are. being made
to import these commodities so that their
prices do not rise during the lean supply
season and festival season during Oct-Nov.
1992, Action against hoarders and black
marketeers have been intensified by tbe
States and Union Territories Administra-
tion under the Essentlal Commodities Act,
1955, During the first 7-months of 1992
a total number of 64,829 raids conducted
2305 persons arrested, 2993 prosecutions
launched, 1\34 persons convicted and goods
worth ‘Rs. 10.05 Crores confiscated have
been reported by various State Govern-
zent/UT Administrations.
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Statement

Trend in the Wholesale Price Indices of
selected  essential commodities during
tlt'e past six  months ending 18-7-1992
(i.e. between 18-1-92 and 18-7-1992)

Commodity Percentage
Variation
il:e o +5-8
Wheat . —13-4
Jowar 122, 2‘
Bajra +14-3
Gram .. . —_32
Arhar —70
Moonz +345
Masur . —7-0
Urad 15
Potatoes +139:0
Onions +455
Milk 38
Fish 415
Mutton +11-5
Chillies . +4:7
Tea. +20-5
Coke Steady
Kerosene Steady
Atta +8'9
Sugar 4121
Gur 428-0
Salt . . Steady
Vanaspati . . —59
Mustard oil —15'5
Groundnut oif ~11-2
Coconut Oil —14-0
Cotton cloth (mills) +7-3
Laundry Soap 429
Safety Matches +43
All Commodities +4-3




